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C.S.Dias, J

1. The writ petition is filed, interalia, to direct the second respondent to consider
Ext.P3 representation submitted by the petitioner to avail the benefit of the One
Time Settlement Scheme.

2. The petitioner’s case is that, he has availed a loan from the first respondent
bank by creating an equitable mortgage. Due to loss in his business, he could not
pay the instalments on time. The respondents have now initiated proceedings
against the secured asset under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act (in short, ‘Act’). The
petitioner has submitted Ext.P3 representation dated 31.03.2023 before the
fourth respondent seeking to avail the benefit of the One Time Settlement
Scheme.

3. Heard; Sri.P.T.Sheejish, the learned counsel appearing for the petitioner and
Sri. Madhuradhakrishnan, the learned counsel appearing for the respondents.

Having considered the pleadings and materials on record and taking note of the
fact that Ext.P3 representation, which is produced along with writ petition is
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pending consideration before the fourth respondent, I deem it appropriate to
dispose of the writ petition in the following manner:

(i) The fourth respondent is directed to consider and dispose of Ext.P3
representation, in accordance with law and as expeditiously as possible, at any
rate, within a period of one month from the date of receipt of a certified copy of
this judgment, after affording the petitioner an opportunity of being heard.

(ii) Until such time a decision is taken on Ext.P3, further proceedings pursuant to
Ext.P1 shall stand deferred.
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